7271
14.38 hrs,

STATEMENT RE: RAW COTTON
SUPPLY SITUATION
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Mr. Chairmam: Order, order. Shri
Maunubhaj Shah.
The Minister of Commerce (Shri

Masubhai Shah': My Chairman, Sir,
the House would recall that on the
25th|26th of November,—

My Chairman; How muany puges?
Shri Manubhai Shah: Six pages,

Mr. Chairesan: It may be laid on the
Tuble.

Shri Indrajit Gepia (Calcutia Bouth
‘West): But as in the case of Call At-
tention Notices, we should be per-
mitted to ask one question each.

Mr. Chairman: Order, order. If he
just lays it on the Table of the House,
then on Monday, you ean ssk ques-
tions, because that will save some time
alsa,

Shri §. M. Bamerjes (Kanpur): If
the hon. Minister would be kind
enough to supply a copy of it in ad-
vance, we can put questions after
studying it.

My, Ohalrmsan: That will be done,
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Shri Manubhal Shah: Sir, I beg to
lay the statement on the Table of
the House. [Placed in Library. See
No. LT-7518/68].

CONSTITUTION (TWENTY-THIRD
AMENDMENT) BILL—contd.

Mr. Chairmam: Yes, Dr. Singhvi.

Dr. L. M. Bimghvi: Evidently, us
two Supreme Court judges pointed
out, the State Governmeni of Uttar
Pradesh has acled in clear contraven-
tion of article 233 which relates to the
appointment of district judges and
article 235. As a matter of fact, if
I may say so, the State Government
has acted in clear contravention of the
Constitution and has acted contem-
ptuously of the Constitution. After all,
articles 233 and 235 are very clear,
and they clearly enjoin wupon the
State Governments to function in a
particular way in respect of the judi-
cial officers. While this was quite
clear in the Constitution, the State
Government resumes upon itself to
treat the high court as a transmitting
office; the State Government presumes
to treat the high court with contempt,
with diaregard and, if I may say so,
with an utter lack of respect. In this
case, since the Supreme Court has
siruck dowpn the appointments it is
only right that the Union Govern-
ment should come here, not in defence
of the action of the Government of
the State but in rectifiestion of it.
‘What the hon. Minister of Law is
claiming is that he seseks to rectify
through thiz Act the mistakes or the
errors of the lapees that were com-
mitted by the State Government. It
is far from the actual situation. As a
matter of fact, if he was seeking only
rectifiestion, that wou'd have been a
different matter. But that is being
sought is to validate what was wrong;
what is being sought is that what was
wrong and unconstitutional is sought
to be made constitutional on the
ground which i= not correct.



